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Ginning Presses unauthorisedly in
the residential ared, which had been
in existence for the last many years
and no action to remove them had
been taken either by his Ministry or
by the Delhj Municipal Corporation;

(b) if so. the reasons therefor;

(¢) whether this has not only
clogged the service drains and the
sewer but also poses  constant health
hazard and environmental pollution;
and

(d) if so, the actiopn which Govern-
ment propose tg take to remove such
unauthorisegq professions being carri-
ed out in the resdential area?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) The Municipal Cor-
poration of Delhi have reported that
there is no site in Block ‘G’ where
ginning presses have been set up
unauthorisedly.

(b) Does not arise.

(¢) The MCD have reported that
there is no sewer blockage or clog-
ging of SW._ drains in ‘G’ Block.

(d) Does not arise.
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Drinking Water in Sunlight Colony
New Delhi

9599, SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether since the alotment of
LIG flatg in the Sunlight Colony, New
Delhi by DDA to its residents in
April, 1974, the residents of first floor



/

. Supply of water

{

. the Okhla Water Works
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in the' said flats have been facing
hardships due to the actue shortage
of drinking water especially during
the summer season,

(b) whether in spile of repeated re-
quests made by the residents of the
above mentioned Flats, nothing has
been done so far by the authority
and the residents are made to suffer
day in and day out;

(¢) by which time. the adequate
supply of drinking water will be made
to the above residents of DDA flats
of Sunlight Colony, New Delhi; and

(d) if not, the reasons thercfor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) to (c). The DDA
has reported that the services of the
LIG houses at Sunlight Colony were
handed over by it to the MCD with
effect from lst December 1980 and
that prior to this date there was no
shortage of water. The Delhi Water
Supply and Sewage Disposal Under-
taking of the MCD has reported that
shortage of water on the first floor oc-
curred due to temporary closure of
since 20th

However, the
to the Sunlight
Colony has now improved with the
recommissioning of the Okhla water
workg and water is available in the
1st floor for about 4 hours in the mor-
ning and about 5 hours in the even-
ing, On the ground floor, water is
available for most part of the day.

1)

February, 1981.

(d) Does not arise.

Reservation for SC|ST in Universi-

ties

9600, SHRI THAZHAI K. KARU-
NANITHI: Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased tp state:

(a) whether any proposal to in-
struct the various universities who

MAY 4, 1981
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are gelting the grants from the Uni-
versity Grants Commission to strict-
ly follow. the Government of India
orders issued in favour of Scheduled
Castes/Scheduled  Tribes providing
reservatiop at the time of appoint-
meats, _promotions and in confirma-
tion stage; and

(b) if not, the reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B, CHAVAN): (a) and (b). The
University Grants Commission has
issued from time to time guidelines
regarding reservation for Scheduled
Castes’Scheduled Tribes in teaching
posts (at lecturer’s level) in Univer-
sities and colleges.

In regard to non-teaching posts,
Gevernment orders regarding reser:
vations have been  brought to the
notice of all universities,

The Government of India’s guide-
lines regarding reservationg for
Scheduleg Castes/Scheduleq Tribes in
posts filled up by promotion by
selection to Class II within Class 1I
und from Class II to the lowest rung
of Class I and cther relevant circu-
lars concerning promotion have also
been brought tn the notice of all uani-
versities.

As regards teaching posts, the
question of promotion does not apply
as lecturers, Readers gnd Professors
are appointed on selection basis.

So far ag State Universities and
Colleges are concerned, the question
of recruitment tp various posts and
reservation for Schedulegq  Castes/
Scheduled Tribes falls ithin the
jurisdiction of State  Governments
concerned and their rules.

In the light of the position now
obtaining, the question of issue of in-
structiong is under examination.





